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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH : AT HYDERABAD -

0A 269/90, . Dt, of Order:4-8-83,

1. B.Venkateshwarlu
2. U,Sadanandam
3. V.Chandramouly
4. R.Navin |
5. T.Kumara Suamy
6. Md.Faroogq Ali
»ssesApplicants
Vse

1. The Station Director,
All India Radie, Yarangal,
Warangal District.

«essnNB8spondent

Counsel for the Applicants '.: Shri D.P.Kali

Counsel for the Respondent() : " Stri N.R.Devraj,Sr.CGSC

CORAM:

THE HON'BLE SHRI A.B.GORTHI  : - MEMBER (A)
THE HON'BLE SHRI T .CHANDRASEKHAR REDDY : MEMBER (3)

(Order of the Divn, Bench passed by Hon'ble
Shri A.B.GORTHI, Member {A) ).

ALl the six applicants here-in claim that they

- were appointed with erfect from 6-6-88 as Casual Labourars/

attenders idthe 0ffice of the Station Dirsctor, All India
Radio, Yarangal. They furthar state that they have heen
EOntinuausly discharging their duties to the utmost satig-
faction of their superiors. Accordingly they pray that
the; should be regularly absorbed in the pnéts of Helpers/
attenders in the existing reqular vacancies.

I...z.




“ 3-
To

The Station Director,
All India Radio,
Warangal,

Warangal Dist,

2. One copy to Mr,D,P.fald, Advocate, 2-2-1169/15/3
Tilaknagar, Hyderabad,

3. One copy to Mr,N.R,Devraj, Sr,0GSC.CAT.Hyd,

4. Cne copy to Librérﬁ, CAT,Hyd, o .

5. One spare copy. . i. . -
AN
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2. Although this application was admitted and

N, o - . - X

I -
notices were issued to the Respondentg vide order
dt.29-3-90 @palﬁasﬁondent;,?qffreasons best knoun to #m
b them Chosep not tﬁ}?ile counter contesting claims of
the applicants. No documentary euidence:ﬁnnexed to the
L e . o
application as to satisfy us that the applicants uere
L
actually sngaged by the Station Director, All India Radio,
¥ , - . :
Warangal or they are in continuous service with the
A
Station Director of All India R dio ever since. Housver
we deem it fit and propsr to dispose of this application

with the following directions to the Station Pirector,

All India Radio, Warangal :=

(a)0.A.269/90 (a copy of which
is forwarded to the respondents)
shall be treated by the Rsspon-
dentg as a representation from
and on behalf of all the six
applicants;

(b) The Respondsntg shall consi-
der the reguest made by the
applicants keeping in view the
fact of their Qorking with the
Respondents ever since 6-6-88;

(c)The Respondents shall pass a
final order;,which will be a
reasond order, within three
months from the date of commu-
nication of this judgment,

3. The application is disposed of in tha abova

‘ ES terms, HNo order as to costs,

, A : e i) i?;§v\ﬁql << A
‘%§ (T.CHANDRASEKHAR REDHY) (A.B.GDRT%E) . ]
v avl/,. . Member (3) = jhembes ). 'E;
.ew 7 U Datad:dth August, 1983, 1K ¢
.. . TDictated in open court, - - leuhb Ropdly CQT
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TYPEDL BY

CHRECKEL BY

COMFARED BY

APPPOVED BY

IN THE CENI'RAL- ADMINISTRATIVE TRIBUNAL
HYUERABAD BENCH AT HYDERABAD

THE HON'BLE MD.JUSTICE V.NEELADRI EAO

VICE CHAIRMAN

- h.g//;/’,

THE HON'ZLE ME.A.B.GOKTHY : MEMBER(A)

AND L;//;’

THE HONfBLE MR. T, CEANDEASEXHAR REDDY

MEMBER{ JUDL)

. THE HON'BLE MR.P.T.RIRUVENCADAM:M(A)

0. 4. No,
T.A.No,

Dispeosed of with directi

LI

‘Disniigsed

Dismifksed as withdrawn
Dismifpsed for default.
Be jedted/Ordereqd

I - N
No crdexr as to costs.

T e e A e P

Central Administratiy
e A/f;
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